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Title: Discussion on the motion for consideration of the Constitution (Scheduled Tribes) Order (Second Amendment) Bill,
2011 (discussion not concluded).

THE MINISTER OF TRIBAL AFFAIRS AND MINISTER OF PANCHAYATI RAJ (SHRI V. KISHORE CHANDRA DEO): Sir, with
your permission, I beg to movex :

"That the Bill further to amend the Constitution (Scheduled Tribes) Order, 1950 to modify the list of Scheduled
Tribes in the State of Karnataka, be taken into consideration. "

Mr. Deputy-Speaker, Sir, at the outset, through you, I would like to inform the hon. Members of this House that the Bill
proposes to accord Scheduled Tribe status to Medara Tribe in the State of Karnataka. The spelling of the Tribe in the
English version of the Bill is Medara whereas the pronunciation is "Medar." The Hindi translation of the Bill unfortunately
shows the word as "Medara" which is a printing error. Sir, I would, therefore, state that after the Bill being passed by the
House, the Hindi translation will be corrected accordingly.

Sir, there has been a long-standing demand for the inclusion of Medara in the list of Scheduled Tribes in the State of
Karnataka. To fulfil the long-felt demand, the entry at Serial No. 37, occurring under Part 1V, relating to Karnataka of the

Schedule to the Constitution (Scheduled Tribes) Order, 1950 have to be amended by inserting "Medara" community after

the community "Meda" Scheduled Tribes of Karnataka. At present, there are 50 communities appearing in the list of
Scheduled Tribes in Karnataka.

Sir, the Government of Karnataka have been for long recommending inclusion of "Medara" community as a synonym of
"Meda" community. Way back in 1995, it had recommended inclusion of "Medara" along with "Medari", "Gauriga" and
"Burud" communities as synonyms of "Meda", which is already listed at entry Serial No.37 relating to Karnataka of the
Schedule to the Constitution (Scheduled Tribes) Order, 1950.

The State Government's proposals were considered favourably by the Government of India, but it was found that while the
Scheduled Castes and Scheduled Tribes Orders (Amendment) Act, 2002, notified on 07-01-2003, and included "Medari",
"Gauriga" and "Burud" as synonyms of "Meda" in the ST List of Karnataka, "Medara" happened to be omitted. This omission
was pointed out by the State Government in 2003. The Registrar General of India supported the State Government's
proposal in 2006. The National Commission took up the matter, sought additional information from the State Government,
which was obtained in the year 2007, and, thereafter recommended it favourably in 2009.

Sir, the Bill thus seeks to achieve the above objective of redressing the omission of this community in the Constitution
(SC&ST) Order (Amendment) Act, 2002 and to fulfil the long-standing demand from the "Medara" community in Karnataka.

The amendment will entail additional recurring and non-recurring expenditure from the Consolidated Fund of India on
account of the benefits likely to be provided to the persons belonging to the Medara community out of the continuing
schemes meant for the welfare of the Scheduled Tribes.The same will be sought to be accommodated in consultation with
the Ministry of Finance within the Annual Plan and Non-Plan outlay of the Ministry at the Revised Estimates stage.

MR. DEPUTY-SPEAKER: Motion moved:

"That the Bill further to amend the Constitution (Scheduled Tribes) Order, 1950 to modify the list of Scheduled
Tribes in the State of Karnataka, be taken into consideration. "

SHRI PRALHAD JOSHI (DHARWAD): Mr. Deputy-Speaker, Sir, at the outset, I would like to thank the hon. Minister Shri
Kishore Chandra Deo ji for going to fulfil this long-pending demand of the Karnataka tribal community. I stand here to
support this the Constitution (Scheduled Tribes) Order (Second Amendment) Bill, 2011.

At the very outset, I would like to say that this Bill seeks to amend Part VI of the Entry 37 to provide reservation for the
Scheduled Tribe "Medara" community in Karnataka. This is by way of bringing amendment to the Constitution Order, 1950
to modify the List of Scheduled Tribes in the State of Karnataka. As has rightly been pointed out by the hon. Minister, this
was a long-pending amendment. Actually, earlier, the Meda community in Kodagu district was included in the ST List way



back in 1950. Now, the Scheduled Caste Constitution Order 1950 and Part VI of entry 37, these are synonymous to Meda —
the Medara community is to be added. It is already included in the list of Meda, Medari, Gauriga Burud, has has been
pointed out.

But way back in 1976 or from 1976, this community which it was restricted to a particular area called Kodaga district, the
community started demanding this. They were hesitating to ask for inclusion of all the synonym words like Meda, Medari,
Buruda and Gauriga. But after a very long time — they started demanding this in 1976 — but somewhere in 2002, though
the consecutive State Governments were continuously representing, the Government of India - I don't know for what
reason — they never looked at it. But somehow, with great effort by the then Government, Shri Kharge jiwas also the
Minister, recommended. Subsequently, the present Government also continuously persuaded but in 2002, the amendment
was brought to the ST list at Entry 37, though the State Government recommended for Medara, Medari, Buruda and
Gauriga but unfortunately, this Medari spelled as M-e-d-a-r-a, it was left in 2002. I don't know whether it was an oversight
or somebody played a game but this Medara community in Northern Karnataka is the major community. This community as
far as ethnographic study of many universities, including Kannada University for the Tribal Research Institute, Bangalore,
Prof. Metry has given an account of Medara, Medari, Gauriga, Buruda, Buddur are the local names of the community of
Meda. All those communities are bamboo and cane basket makers. They are following the same social religious practices.
They speak Kannada and in the border areas, they speak Marathi and Telugu languages. The District Social Welfare,
Chikmagalur, in his letter dated 19.7.2000 and District Social Welfare Officer, Belagaum in his letter of 2008 have clearly

mentioned that there are inter marriages between all these Meda, Medara, Gauriga, Buruda and the rituals are same. The
Tribal Commission of Bangalore reported that the rituals and customs of both Meda and Medara are the same and there are
instances of inter related marriages between them and recommended to include Medara as synonyms of Medara
community. The

District Social Welfare Officer, Dharwad District and Tribal Welfare Officer, Belgaum have also reported the same. After all

these things, unfortunately, if you look back, from 1952 to 1976 — in 1976, they raised their demand - agitation was called,
State Government was pressurised and ultimately the Central Government was made to open its eyes in 2002. But
unfortunately, the main word, “Medara' was left out.

At the outset, of course, I have thanked you. I met you in your Office regarding this twice. You were kind enough to assure me
that in the very shortest time, this amendment would be brought and told me to seek my party leaders to support this, which I
did. Hon. Sushma ji also spoke to you regarding this . She requested you to bring this amendment as early as possible and you
were kind enough to do it very fast. But from 1950 to 2012, for 62 years, this Medara community, which is a major community
in the northern part of Karnataka including the place of Mallikarjun Khargeji who is a senior leader from Karnataka, suffered
because of this one technical lapse of the Government.

Sir, why the naxal movement is picking up momentum in the country? Of course, it is not there in our area. But why is this
happening in other parts of our country? It is because such a simple demand was not met when the words were synonym.
Even as early as in 2002, the National Scheduled Tribes Commission deputed Mr. Tsering Shampel, a Member of the

Commission, to visit the areas of Medar in Karnataka. He visited Belgaum, Haveri and Uttara Kannada Districts and made
an on-the-spot study and reported in detail about the socio educational status of Medara community and recommended for
its inclusion in the Scheduled Tribes List of Karnataka. Even after that, the Government has taken nearly 10 years to bring
this Bill. So, the people are feeling restless. They feel that both the Centre and the State put together are not serious about
this. I am not talking about any particular political party. Today, the BJP is ruling in Karnataka, previously the Congress was

ruling and earlier to that, the Janata Party was ruling there. Today, the UPA is ruling at the Centre and few years ago, the
NDA was ruling. But with all these factors, with all the pressures, with requests from people's representatives irrespective
of their party affiliations, first it took almost 62 years and now if it can take nearly 10 years, naturally people will feel that
they cannot get justice in this democratic system and so they may ask for an alternative system through the naxal
movement and take up arms.

So, I have a sincere request to the hon. Minister. Since this is a very small and short amendment, I do not want to make an
elaborate speech on this. My request is that, irrespective of what the State Government recommends, whatever procedure
has to be followed by the Government of India, it should be expedited. I raised this matter twice during 'Zero Hour' in this
House. When I met you, you suggested to me to make a submission for its inclusion in the List of Business for the next
week. I did that also. But despite all these things, it has taken such a long time. Then, luckily, the Standing Committee also
has recommended very positively on this. Now, you have taken this initiative. In the same UPA Government, I met your
predecessors also and I convinced them. They agreed when they were outside this House. But I do not know what
happened when they came to this House and it was not done for quite a long time. At least you have taken the initiative
now and moved the Bill before this House. I request you to immediately take this Bill to the other House and get it passed
there also and take the Assent of the President, if that is needed. Then, I would also request the Minister to get it notified



in the Gazette so that those people get justice. More than 100 of them have come over here from the nook and corner of
Karnataka including the Hubli-Dharwad region of Karnataka. I think they are sitting in the Gallery also to watch the
proceedings and see whether they can get justice after 62 long years. With that hope they have come here. So, I request
you, with folded hands, to get it passed in the other House also before the conclusion of this Session and see that this
order goes to all the district headquarters by the end of June so that they will get their ST Certificate by the next academic
year. If they can get the certificate, at least, this will be useful for their children who are suffering for the last 62 years.

Since this is not a very long amendment, I do not want to make a lengthy speech on this. So, with these words I conclude
and once again I would request the hon. Minister to expedite the process and complete it before this Academic Year
begins.

SHRI K. JAYAPRAKASH HEGDE (UDUPI-CHICKMAGALUR): Sir, I have not been allotted any seat, so I may be permitted to
speak from here.

MR. DEPUTY-SPEAKER: Yes, please.

SHRI K. JAYAPRAKASH HEGDE : Mr. Deputy-Speaker, Sir, thank you very much for giving me this opportunity to speak on
this amendment.

The Bill was introduced on 27-12-2011 and this was referred to the Standing Committee on Social Justice and
Empowerment by the hon. Speaker on 5-1-2012. Clause 25 of the article 366 of the Constitution defines what is Scheduled
Tribe.

This community fulfils the criteria for specification to be included in the Scheduled Tribes. There are five conditions to
be fulfilled. These are indications of primitive tribe, distinctive culture, geographical isolation, shyness of contact with
community at large and backwardness. They are mostly in Dharwad, Karwar and Belgavi Districts of Karnataka.

Medara Community is a synonym of Meda, which is already in the List of Scheduled Tribes. In the community, the
education level is below 15 per cent. The Standing Committee has already gone in details and given a report.

Mr. Deputy-Speaker, Sir, I welcome the Bill and I congratulate the hon. Minister for bringing this Bill. I also
congratulate Mr. Kharge because he was the then Home Minister in Karnataka when this was recommended to the Central
Government.

Now, I would request the hon. Minister to include two more communities, which are in my District. One is Korga. It
should have been in primitive tribe, but it is still in Scheduled Tribe. The Korga Community is at the lowest strata of society.
There is a report from Dr. Mohammad Peed to that effect. The education level in this community is not more than five per
cent. There are only a few boys and girls who have completed degree. They have not yet got employment anywhere
because a majority of them are in Udupi and Dakshin Kannada Districts. Unless they are declared as primitive tribe, they
will not be able to compete with even Scheduled Tribe boys and girls who are in those Districts. I would request the hon.
Minister to consider this because this has not been recommended by the State Government. So, I would request the hon.
Minister to send a note to the Government of Karnataka in this regard.

Their main occupations are making baskets, hunting and also drum beating in festivals. What they do is that during
the festivals, they collect the waste food, dry the waste food and eat it when there is shortage of food.

There is one more community, which is called Kudubis. I think they should have been in Scheduled Tribe. This is still
in the List of Backward Class. The highest post in that community is either teacher or a clerical post. Other than that they
have not gone beyond that.

Dr. Rabindra Nath Rao has written a thesis on this and he was awarded doctorate for writing a thesis on Kudubis
Community. They also live on hunting. I would request the hon. Minister to do the needful. I have taken up the cause of this
community, Kudubis, to Justice O. Chinnappa Reddy, who was the then Chairman of Backward Classes and also Prof. Ravi
Umakumar, who was the Chairman of the Committee. There is already a Standing Committee report. I may be permitted to
read a couple of lines from the Standing Committee report. It says:

"The Committee further desire that the Ministry should vigorously pursue with the State Governments and
other agencies to get the comments expeditiously so as to expedite the process of inclusion of names of tribes
in the list of Scheduled Tribes of various State and Union Territories."



The report further says:

"The Committee recommend that the Government should immediately take steps for the conduct of a fresh
survey and furnish the required ethnographic material to all the agencies concerned so that these needy and
deserving communities are considered for inclusion in the list of Scheduled Tribes."

I would request the hon. Minister to include 'Koragas' in the Primitive Tribes and 'Kudubis' in the Scheduled Tribes instead
of in the Backward Classes.

Mr. Deputy-Speaker, Sir, I thank you very much for giving me this opportunity. I support the Bill in foto.
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SHRI K. SHIVKUMAR ALIAS].K. RITHEESH (RAMANATHAPURAM): Mr. Deputy-Speaker, Sir, I am very much thankful to
you for giving me this opportunity to participate on the Constitution (Scheduled Tribes) Order (Second Amendment) Bill,
2011.

Sir, this Bill was introduced in the Lok Sabha on 27t December, 2011. The Bill seeks to amend the Constitution (Scheduled
Tribes) Order, 1950 to achieve the objective of inclusion of Medara community in the list of Scheduled Tribes in the State of
Karnataka. The Constitution of India enjoins upon the State a special responsibility for the protection and development of
the Scheduled Tribes people.

There are 50 communities enlisted in the list of Scheduled Tribes of the State of Karnataka. In this list, the existing entry is
at serial No. 37, Meda, Medari, Gauriga, Burud.

The State Government of Karnataka had recommended for inclusion of Medara community as synonym of Meda, the
Scheduled Tribes, which is appearing at serial No. 37 in the list of ST of the State in the year 2003.

Sir, I welcome the efforts of the Government of India for taking keen interest for the development of the neglected
Scheduled Tribes people all over India. In this row, now, the Constitution (Scheduled Tribes) Order (Second Amendment)
Bill has come. I am extremely happy for the modification of the list of the Scheduled Tribes in the State of Karnataka. I



welcome the Amendment of the Bill
Sir, while welcoming this Amendment, I would like to bring to the knowledge of this Government a few facts.
According to Article 342, Clause (1) Scheduled Tribes:-

1 "The President may, with respect to any State or Union Territory, and where it is a State, after consultation with
the Governor thereof, by public notification, specify the Tribes or the Tribal Communities or parts of or Groups
within Tribes or Tribal Communities which shall, for the purposes of this Constitution, be deemed to be
Scheduled Tribes in relation to that State or Union Territory, as the case may be.

2 Parliament may, by law, include in or exclude from the list of Scheduled Tribes specified in a notification issued
under clause (1) any Tribe or Tribal Community or parts of or Group within any Tribe or Tribal Community, but
save as aforesaid issued under the said clause, shall not be varied by any subsequent notification."

Sir, as per the above Article 342, Clause (1) Scheduled Tribes, I would urge upon the Government to consider my
Constituency's issues as follows:-

More than 10,000 tribal families are living in my Constituency without education. They are having voter ID and ration card.
But they do not have the community certificate because of which the children are allowed to study up to 5th Standard only.
After that, they are not permitted to continue their studies. This is the basic and fundamental record for the future. Their
fundamental rights are being denied to them.

Sir, these people had migrated from other districts to my district during the King's regime to chase away their birds. After
that, they started working as coolies, construction labourers and agricultural labourers, which they are still continuing.

Every month, they are expressing their feelings by indulging in hunger strikes, protests and dharnas. But the State
Government could not issue them the community certificate because their community name Kattu Naickenis not listed in
the Gazette, insofar as my district is concerned,

I would, therefore, urge the Government to take necessary steps to include their community in the Tribal List and help
them to come up in the society at par with the other Tribals listed in the Gazette.

Sir, while considering the amendment of Scheduled Tribes in the State of Karnataka, I insist on the Government to consider
the aforesaid similar issue of my constituency as quickly as possible. As the UPA-II Government is taking adequate steps
for building a country without poverty, I believe that surely the standard of living of these neglected Tribes will also be lifted
up soon.

SHRI BAJU BAN RIYAN (TRIPURA EAST): Thank you Deputy-Speaker, Sir for giving me time to speak on this Bill.

I support the Bill. It is actually a very simple Bill. It is proposed that Medara, one community of Karnataka, to be included in
the list of Scheduled Tribes in Karnataka State, which was prepared or notified in the year 1950. In the Bill it is mentioned
that after Serial No.37, this should be included. At present, in Karnataka State there are 50 ST communities. So, after
inclusion of this community in the list, this community may be 51 in the list there.

This type of problem is not a very small problem. If I consider it at the national level, there are more than 500
communities. I do not know the exact number of these communities. As per the information provided by the hon. Minister
in response to part (1) of the Lok Sabha Unstarred Question No.5903, dated 11.5.2012, that is, a few days back, the total
population of Scheduled Tribes in this country is 8,42,96,771. But in this list there are 33 States and Union Territories. But
what is missing? Andaman and Nicobar Islands is not in this list and Puducherry is also not in this list. So, if Scheduled
Tribe people are there in Puducherry and Andaman and Nicobar Islands, then the total number of Scheduled Tribes in this
country may be more.

However, some discrepancy is there. I would request the hon. Minister to correct them in future. The list was



prepared and notified in the year 1950, that is, long back. Yesterday, we had celebrated here the 60th Anniversary of
Parliament. It is an issue which has been pending for a very long time in almost all the States. The hon. Member, Shri
Shailendra Kumar and other Members have referred to the problem that the State Governments have sent some names of
the community to be included in the list of Scheduled Tribes but till date it is left pending in respect of almost all the States.
So, I would also request the hon. Minister to bring a comprehensive list of Scheduled Tribes in consultation with those
States which want to modify or include their communities in the list by amending the Scheduled Tribes Order of 1950.

The main discrepancy is that the names of the communities are pronounced in their own dialects. In our country, there are
more than thousand dialects, which are not included in the Eighth Schedule of the Constitution. As it is pronounced in its
own dialect, when we translate it into English or Hindi, there may occur some discrepancy. The Meda community is
included in it but the Medara community is not included in it. Their local language or dialect may be the same but I do not
know the exact position. In this way, in other States also, a lot of communities are there which are not recognised as
Scheduled Tribes.

The Riang community is one of the 19 communities of Scheduled Tribes list in Tripura. The Riang community resides near
the border States of Assam, Mizoram etc. But, they are not recognised as Scheduled Tribes there. The Riang community is
included in the Mizu community in Mizoram. But, Mizu and Riang communities are not the same. Due to that ethnic trouble,
about 40,000 Riangs are camping at Tripura for the last 13 years. They are not able to go back to their original State. This
is the problem.

In the States like Odisha and Andhra Pradesh, there may be some communities from the same ethnic groups, the same
language and with the same religious beliefs. They are recognised as Scheduled Tribes in Andhra but they are not
recognised as Scheduled Tribes in Odisha. Similar is the case in Tamil Nadu and Kerala. The same people, who reside in

Kerala, are not recognised as Scheduled Tribes there but in Tamil Nadu, they are recognised as Scheduled Tribes. This is a

very serious problem throughout the country.

I request the hon. Minister to bring in a comprehensive Bill so that we can discuss this issue here and take a decision to
give equal benefits to all of them. We can give some time of six months or one year to the bordering States to process and
include those, who are recognised as Scheduled Tribe communities in other States, in the list of Scheduled Tribe. They
should also give these communities the same identity.

I request that in this regard a comprehensive Bill be brought in this House as soon as possible.

* SHRI P. LINGAM (TENKASI): Mr. Deputy-Speaker, Sir, I would like to thank you for giving me this opportunity to speak on
the Constitution (Scheduled Tribes) Order (Second Amendment) Bill, 2011 to modify the list of Scheduled Tribes in the
State of Karnataka. Through our Governments, we have always been trying to improve the lot of the Scheduled Tribes by
way of extending reservation benefits and other social security measures to bring them up in life and to take them to the
mainstream. In order to extend such benefits, we are enumerating and identifying such of those beneficiaries who will be
enlisted under the heads Scheduled Castes and Scheduled Tribes. The long-felt need of the people to have them enlisted
under this category is being met with now at least now after a long delay to bring about changes in their lives. This Bill
seeks to bring Medara community in Karnataka under the Scheduled Tribes List so that the benefits of reservation in
education and jobs will accrue to them. This only shows how indifferent our Governments are over the years about the
plight of the people from the communities from the Scheduled Castes and Scheduled Tribes.

We are celebrating 60 years of parliamentary democracy. At this point of time, we notice that a large section of the society,
a largely visible community in Karnataka with noticeable numerical strength, had remained left out for so many years
without being included in the Scheduled Tribes List. If it can happen to a sizeable community, what can happen to such
people who cannot show their numerical strength and thereby losing opportunities to come up in life through the welfare
measures intended for the Scheduled Tribes by way of reservation and other social security schemes? This only shows that
be it the National Commission for Scheduled Castes and Scheduled Tribes or be it the Standing Committee and
Parliamentary Committee on the Welfare of Scheduled Castes and Scheduled Tribes have also been knowingly or
unknowingly ignoring the Scheduled Tribes.

In my constituency in Tamil Nadu, a certain section of tribal people are facing huge hardships. Though it may not be directly
relevant to this Bill, I would like to point out this so that in future a comprehensive Bill may be contemplated to identify and
enlist the left out tribal people throughout the country. You have now moved in this august House a Bill to amend the ST
Order to include the Medara community in the List of Scheduled Tribes. Let us think of the social deprivation and economic
loss suffered all these years due to this delay. I am referring to an entirely different matter here. In my constituency, there
is a tribal community called Kattu Naicker. That Kattu Naicker community that comes under the Scheduled Tribes List is



identified and recognized as STs only in certain geographically demarcated areas within Tamil Nadu.

Hon. Deputy-Speaker, Sir, our Constitution gives us the right to live in any part of the Indian territory. We can live in any

State and any district and this must not come in the way of enjoying certain privileges that are enshrined under the
Constitution. How can we expect that that particular community will continue to live only in that geographical area? The
forced migration of those people must not take away their rights to make use of the State conferred benefits. Only in
certain districts in Tamil Nadu, Kattu Naicker community people can take Caste Certificate as those who belong to the
Scheduled Tribes. They are denied of this facility in other districts. They might have shifted from one district to another or
their numbers might have drastically got reduced in another district. These factors must not be treated as a basis for
denying Caste Certificate or accompanying benefits and, in my opinion, this is an injustice perpetrated on that section of
the people. Today we find the Kattu Naicker community people living in several parts of Tamil Nadu. Just the other day, my

esteemed colleague Shri Ritheesh from the DMK highlighted the problem faced by the same Kattu Naicker community
people in his constituency. He stated that more than 10,000 Kattu Naicker community people live in his constituency.
Tirunelveli and Virudhunagar districts are there in my constituency and these two districts are denying Caste Certificate to
the Kattu Naicker community people on the premise that these two districts do not come under the demarcated
geographical area in Tamil Nadu. It is not fair to accept and deny such a recognition within a State. I can understand if it
varies from State to State, but how can it vary within a State? In fact, once they are included in the List of Scheduled
Tribes, it should be valid for the entire country wherever they are. The Kattu Naicker community should be recognized and
accepted throughout Tamil Nadu and the Caste Certificate should be given to them wherever they are. District-wise
discrimination against the Kattu Naicker community within Tamil Nadu must go and it must not come in the way of certain
facilities extended to them. As of now, they are a neglected lot and most of them are sanitation workers taking up
scavenging jobs here and there. A relief can be given to that Kattu Naicker community by way of bringing about suitable
amendment through this Bill or through a separate Bill to enable them to be recognized as ST community people with in
Tamil Nadu to begin with. In the same way as you seek to render justice to the Medara community people in Karnataka
though belated, the union government must come forward to include them in the STs' list so that they could get recognized
in the entire state of Tamil Nadu. Considering the social deprivation and economic loss that caused impediments in their
social progression and economic development and also the fact that the bright students among them who have scored
good marks in SSLC and HSC examinations are not able to go for higher education for want of Caste Certificate, the
Government must act fast to include Kattu Naicker community in the ST List so that they get recognition wherever they live
and get the facilities meant for them. The geographical demarcation of areas in the case of Kattu Naickers must be done
away with immediately. With these words, I conclude.
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(Shri P.C. Chacko in the Chair)

ofterett sfear Sft <rai oft, ozt 33 Al et fRiforect of IR A usl b offorn, AcaR, dier, fifs, RecR, w4, i, forers, s, sikid,
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AR ASIGA : AT YAG Shl, PIS ol Yol olal doll 3| Please remove the name, which he has used. Hon. Member, please do not use
any other names. You are a senior Member and you know about it.

...(Interruptions)

3t. Jgd9r gRI6 RiE & Js U DUl BID G clifSe) oIl cIp2 uieBIoe! oIdl oblell &) ol IR it & g uieplme odl crlel 8, a8
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MR. CHAIRMAN: No, you are not expected to mention it. So, this will be removed from the records.
...(Interruptions)
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Al q el 4 s 8l SIkd & 3IR AHIoIAl As 8 fop Aeisio il sl AfSiitre Al Uz d 36l Ul D8l of Ddl [UDsT 3l ABAA DA 3|
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"The President may at any time and shall, at the expiration of ten years from the commencement of this
Constitution by order appoint a Commission to report on the administration of the Scheduled Areas and the
welfare of the Scheduled Tribes in the States."
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SHRI R. DHRUVANARAYANA (CHAMRAJANAGAR): Sir, the hon. Union Minister has taken lot of interest to introduce this
Bill. First of all, I am very thankful to the hon. Union Minister.

The Medara Community is basically engaged in making bamboo basket, cane basket and such other baskets which are also
used in agricultural operations.

Approximately, their total population is not more than 50 thousand in the State of Karnataka. They are distributed in a few
districts and taluks such as Maddur, Ranibennur, Chamarajanagar, Davangere, Shikaripura and some pockets of North
Karnataka.

Their occupational work, the social status and economical status is similar to Meda community which is already there in the
list of STs at serial nhumber 37.

At present, there are totally 50 communities in the list of Scheduled Tribes. At serial number 37, Meda community is there.
After this, Medara community has to be inserted. This is to fulfil the longstanding demand of the Medara Community.
Already in other states the "Medara" Communtiy is included into the list of Scheduled Tribes.

Sir, I support this Bill and my request to hon. Minister is to include 'Soliga' which is also most backward tribal community in



Karnataka. It is primitive tribe community. You already know the Soliga tribal community. So, I once again request the hon.
Minister to include Soliga in the primitive tribe list.

DR. RATNA DE (HOOGHLY): Thank you for allowing me to speak on this important Bill which seeks to amend the
Constitution (Scheduled Tribes) order, 1950. I welcome and appreciate the hon. Minister for bringing this Bill. The
Scheduled Tribes constitutes around 9 per cent of the country by the latest Census, 2011. They are still in the deplorable
condition. In fact, they live in sub-human and pathetic condition.

As we have seen in my State West Bengal, how they were treated in the last 34 years. For example in Jangal Mahal, there
was no improvement regarding roads, education, health infrastructure. They were not getting any job. But with the help of
present Government and hon. Chief Minister Mamata Banerjee, the situation has changed and the situation of the Jangal
Mahal has become quite and calm.

Sir, I am hopeful that the tribals of Medara of Karanataka would definitely derive benefit out of such a law. I would also
request hon. Minister to include all the tribals who were not listed under this constitution should be included. We attained
Independence. We made rapid strides in every conceivable field. But a lot requires to be done for the improvement of the
tribal people. I support this Bill.
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SHRI HASSAN KHAN (LADAKH): Mr. Chairman, Sir, I rise to support the Constitution (Amendment) Bill, 2011 in respect of
inclusion of a particular community in Karnataka, and also congratulate the hon. Minister for trying to redress the
outstanding demand of the people in respect of inclusion in Scheduled Tribes.

At the same time, my submission to the hon. Minister is that in respect of other States also, he must consider inclusion of
various communities who have been left out. For instance, from Jammu and Kashmir, the State Government has
recommended two cases — one pertaining to the Pahari speaking people of Jammu and second, the Urgon community of
Ladakh. In this connection, delegations have also met the hon. Minister very recently, as also the Prime Minister and the
UPA Chairperson. My submission is that in future, he must also try to include those communities who have been left out in
the previous orders. If necessary, he also can get surveys conducted through the Registrar-General of Census in case of
technical aspects of those communities. But we are hopeful that in future, he will consider those cases also and try to bring
amendments in the House as soon as possible.



